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SHRI A. D. MANI: Sir, T invoke the
Rule which prevents an hon’ble Member
tiom making a runnirg commentary when
an hon’ble Mcmber is speaking. I was sub-
mitung. Sir, that when the prices are said
to be highly competitive in  the Far-East
Asian markets for sorabean, why has the
Government chosen t¢ buy the cntire lot
from the United State ?

SHRI ANNASAHEY SHINDE: Sir, the
impiession of the ho 'ble Member is not
correct. We tried to niake some commercial
purchases, made enqu ries all over and we
found that only small quantities at competi-
uve rates were available, not in the Far-
Fastern markets. but rom Spain. We tried
to purchase it. Il any hon’ble Member has
any information that sovabean is available
at cheaper prices. I would be glad to receive
1t.

MR. CHAIRMAN: Mr. Phool Singh.

SHRI ARJUN ARCGRA: What about me,
Sir? Please permit me to put a supplemen-
tary. You should call mne. T am also on vour
list.

MR. CHAIRMAN: I am not bound to
call in the order you prescribe.

SHRI PHOOL SINGH: Is it not due to
the fact that the production of oilsceds is
not increasing?

SHRI ANNASAHEFEB SHINDE: As therc
has been no fruitful research in oilseeds so
far, part of the hon’hle Member's statement
is correct that oil prduction is not coming
up satistactorily. But we are very much at
it. Co-ordinated research projects have been
taken up as a result of the experience dur-
ing the last three yr-ars. Package program-
mes of production a1z being taken up.

SHRI A. G. KUI KARNI: May I know,
Sir, if it is not a fa't that in the Ministry
‘of Food and Agriculiurc the programme of
import substitution, particularly in the case
of oilseeds and cotton, is an utter failure?
The poor people do not get groundnut oil
for getting them scme nourishment. To
obviate the suffering to the poor, will the
Government at least agree to the following
proposal? First, they should han these vege-
table ghee product companies from wsing
purc groundnut oil. Instead, they should
use solvent oil becau e at present the ground-
nut cake production is 28 lakh tonnes while
we crush only 8 lalh tonnes in the solvent
extraction, The rest is used for cattle feed.

MR. CHAIRMAN: What is your
tion?

SHRI A. G. KULKARNI: This is a
technical subject and a subject of the highest
importance. Perhap. Mr. Shvam Dhar Misra,
who is also a co-opcrator like me. will agree
with me that out »f 28 lakh tonnes of
groundnut oil cake only 8 lakh tonnes is
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used in this solvent extraction. You should
ban the vegetable ghee plants from using
groundnut o1l s0 that at least that much oil
ts saved. That is number one. Secondly, Sir,
[ want to know . . .

MR. CHATRMAN: Mr. Kulkarni,
should have 1egard for others also.

SHRI A. G. KULKARNI: I will give
them a chance. You do not worry. Secondly,
regarding rice bran oil, you have got an in-
stalled capacity of 3 Iakh tonnes, but you
arc achicving only 1.5 lakh tonnes. What

solution have you got to improve the posi-
tion?

you

MR. CHAIRMAN: I have requested you
not to put such long questions,

SHRI A. G. KULKARNI: Sir, if your re
quest for not putting long questions is ad-
dressed only to Kulkarni, T am not prepared

to accept it. It must be followed by other
Members also.

MR. CHA:RMAN: Well, somehody has
1o make a beginning. ’

SHRI ANNASAHEB SHINDE: Sir, in
the present context, it is not practical to
ban the use of groundnut oil in’ Vanaspathi
factories. But the Government has been
making efforts to see to what extent ground-
nut oil <an be replaced by other substitute
oils. For instance, the use of cotton-secd oil
by all vanaspathi factories is being actively en-
couraged through active rcbates etc. However,
only a certain percentage can be used, be-
cause according to the experts, it is not
desirable to use 100 per cent cotton seed oil
and so what percentage should be used
neceds to be looked into.

The other suggestion is from a long-term
de.velopn_lcnt point of view. We shall exa-
mine this suggestion of the hon. Member.

But immediately it is not a practical propo-
sition.

SHRI A. G. KULKARNI:

. What
rice hran oil?

about

(No reply)
MR. CHAIRMAN: Next question.

RFLIEF TO NEW MIGRANTS

#531. SHRI BHUPESH GUPTA:+
SHRI B. K. KAUL:
SHRI GANESHI LAL CHAUDHARY:
SHRI S. D. MISRA:
"SHRI NAWAL KISHORE:
CHAUDHARY A. MOHAMMAD -
SHRI MAHAVIR TYAGI:

1+The question was actuavry asked on the
floor of the House by Shri Bhupesh Gupta.
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Will the Minister of LABOUR AND RE-
HABIT.I'TATION be pleased to state:

(a) whether Government have made any
assessment of the new migrants from East
Pakistan who are now mostly in Hasanabad-
Basirhat arca; ’

(b) whether Government have received
serious complaints regarding their 1mme-
diate 1clicf and cven dispersal of these mig-
rants to other centres; and

(c) the total amount, if any, sanctioned by
Government for their 1clief and rchabilita-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EMPLOYMENT
AND REHABILITATION (SHRI BISHWA.-
NATH ROY): (a) Yes, Sir.

(b) As arrangements for the reception and
dispersal of very large numbers of migiants
have had to be made urgently, certain in-
adequacics did crop up, resulting in com-
plaints. They arc Dbeing attended to.

(c) So far, about Rs. 436 lakhs have been
sanctioned to various agencies for providing
relief to the migrants of the influx of 1970.

SHR! BHUPESH GUPTA: Is 1t a fact
that the dispersal of the refugees and mig-
rants {rom that arca to other places is very
slow, as a result of which their number is
increasing there? I should like to know
whether 1t is a fact that the hygienic condi-
tions there are very bad and that there are
only 20 or 30 tents which have been put up
to accommodate them. I shoul like to know
whether the Government is awarc that some
local landlord people are trying to create
tension between the East Bengal relugees
who have come and the local pcople—most
of them are Muslims—by offering lands to
them, so that there will be communal riot
and tension in that area which can be taken
advantage ol by the landlords. I should alo
like to know from the Government whv the
amount is so small and how much of the
sanctioned amount has actually been spent.

SHRTI BHAGWAT JHA AZAD: Sir, out
of 1,63.399 persons who have already come
this year, in the camps to-day—there are
threc reception centres at Hasnabad, Basirhat
and Bongaon—we have got about 46,000 per-
sons. That means that we have been able
to disperse about 1,17,000 people from there.
Our difficulty is that unless we find camps
in the States we are not in a position to
shift them. But I hope the House will ap-
preciate that out of 1,73,000 persons who
have come, only 46,000 are there and the
rest have been shifted from there. About
hygienic conditions and accommodation, we
are giving them tents, tarpaulins . . .

SHRI BHUPESH GUPTA: How
tents?

manv

[RAJYA SABHA]

to Questions 8

SHRI BHAGWAT JHA AZAD: Five hun-
dred tents, i.e., on the basis of one tent to
one tamily. We have given tarpaulins and
we have constructed ‘‘bashas’”; we have
given bricks also. But the area, us hon.
Members know, has hardly any highlands at
that particular point. We have provided 46
and 26 latrines at Hasnabad and Basirhat,
but the rain is so incessant that sometines
ddliculties arc theie. But we have given
suflicient bleaching powder and so on. We
are trving to do all that, but the area itself
is such that it is very dilficult to improve.
But we are trying our best and we have
spent as much as posible,

So far as the question of spending is con-
cerned, we have given on account to West
Bengal Rs. 89 lakhs as an advance and
there is no ceiling on the expenditure. Even
if they spend more, we are prepared o give
them Therefore, from our side we are doing
our best in this conncction.

SHRT1 BHUPESH GUPTA: The honour-
able Minister has said that there is no ceil-
ing on the expenditure. Did the West Bengal
Government placc before the Government of
India any demand for any specific amount
of money for the rchabilitation, relicf and
dispersal of these people? If not, has the
Government of India taken any steps to
assess what would be their financial require-
ment in this regard? I should also like to
know in this conncction from the Gosvern-
ment as to what happened to the various
offers that were made by, for example, the
Maharashtra Government, the Madhya Pra-
desh Governmerit and certain other Statc
Governments, that land would be made avail-
able. Have they actually made availahle any
land where these displaced persons mav be
dispersed? I should also like to ask further
in this connection as to why, in the absence
of any arrangement outsidc the Stale, these
displaced persons are not being rcmoved to
certain other districts like Purulia and
Bankmia where perhaps they can he tem-
poratily resettled pending other better ar-
rangements. Why are such steps not being
taken?

SHRI BHAGWAT JHA AZAD: If the
honourable Member is referring to the ex-
penditure on the new migrants, on the new
influx in 1970, T would say that we have
given them enough to spend. If the honour-
able Member is referring to the migrants
since 1964.

SHRI BHUPESH GUPTA: I am talking
of the new migrants arising since January
thi~ vear.

SHRI BHAGWAT [HA AZAD: The
term ‘‘new migrants’”” iy applicable to the
migrants since 1964. Four the vear 1970, a1
have told the honourable Mcimber, we have

I given on account Rs. 89 lakhs and we have
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no iequest pending brom the West Bengal
Government so far as the allotment of
moncey is concerned.

SHRI BHUPESH GUPIA: That means,
Sir, it is a very serio 1y matter that the West
Bengal Government is not doing anything.

SHRI BHAGWAT JHA AZAD: No, no.
I would not say thit. The West Bengal
Government is doiny its best. We have no
complaints against he West Bengal Gov-
einment on this. CGur problem in West
Bengal is only about the transit facilities
where these persons are resettled.  About
the present arrangements I have admitted
myscl that there are some hmilations in
those arcas. As reyaids the other places
which the honourable Member has suggest-
ed, Sir, he is hims'l{ aware that there is
hardly any land lett in West Bengal where
these persons can be settled. Therefore,
there is no use suggesting places where there
is no land available About the question of
settling them outsid  Bengal, there are two
parts in that. One v vou may put them in
camps; and the other is their rehabilitation
on land. T must sav that the State Govern-
ments have agrecd 10 take them in camps.
We luve not been ible, in  the short dis-
tance of time, to set anv land from the
State Governments for rehabilitation.

SHRI BHUPESH GUPTA: I wanted to
know trom the honourable Minister whether
any State Goscrnment has actually made
available anv land because promiscs have
been made some monghs ago. 1 should like
to know what thei- peiformance is. Is it
not a fact . ‘

MR. CHATRMA? :
now please.

SHRI BHUPESH GUPTA: No
question; only third question , . .

MR. CHAIRMAN: Please sit down, Mr.
Bhupesh Gupta.

. SHRI BHUPESH GUPTA: I am not ask-
ing any question. [ seek your protection.
You tell me, Sir .

MR. CHAIRMA™:
your point?

SHRI BHUPESH GUPTA: No. You tell
me and T will sit down becavse I go by
your ruling . . .

SHRT S. D. MISKA: Mr. Bhupesh Gupta,
you arc alrcady protecting them.

No sccond question

second

Did he not answer

SHRI BHUPESH GUPTA: Sir, he says
that T am protecuing them. It is a reflect-
tion on \ou,

MR. CHAIRMAN:
reflcciion. Don’t you worry about it
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SHRI BHUPESH GUPTA: Have the
State Governments actually made the lands
available? This is what I want to know.

MR. CHAIRMAN:
some  questions,

SHRI D. SANJIVAYYA: Sir, may I clari-
[y the position? The point is this. One has
1o take these migrants to various States to
put them in camps. For that all the State
Governments whom we approached, have
agrced. But the second point is to rchabili-
tate them, to give them land, to give them
houses, and so on and so forth., With re-
gard to that question we are still in cor-
respondence.  Some  explorations are going
on,

SHRI BHUPESH GUPTA: Nothing has
come out.

SHRI B. K. KAUL: I would like to
know how many Hindu and Muslim
Pakistani nationals are among the new
migiants. That is my question No. 17 No. 2:
In what proportion they have been dis-
peised all over the country? No. 3: How
many Hindu Pakistani nationals and
Musiim Pakistani nationals have been sent
or moved on their own, particularly to
Assam? No. 4: Have the Government of
India 1ccognised these migrants as Indian
nationals? If not, what do they propose to
do with them? I would also like to know
whether the Government of India would like
to allow them to stay over here as fake
Indian nationals and take part in the poli-
tical activities of India,

SHRI BHAGWAT JHA AZAD: The
new migrants that we have are all Hin-
dus .

SHRI B. K. KAUL: My point is . . .

MR. CHAIRMAN: He has answered
that they arec Hindus, Now allow him to
continue.

SHRI B. K. KAUL: I want to know
whether they are Pakistani nationals,

MR. CHAIRMAN: Let him complete his
reply and if there is anything lelt, then
you can ask,

SHRI BHAGWAT JHA A7AD: Whcther
Pakistani nationals are coming here or not
15 an cntirely separate question. I am say-
ing that these new migrants are¢ all Hindus.
They ask for relicf and rehabilitation. They
ave all Hindus. They have been sent to the
different parts of the country. This answers
the second part of his question. The third
point is about the political activities. Well,
I must say that these persons arc in truoble.
They are here and we want to rehabilitate
them. About their participation in the poli-
tical life of the country, we should not be
wortied or concerned. When they become
[ cconomucally strong, they will opt for that.

Let others also ask
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SHRI B. K. KAUL: The Minister has
not replied to any question of mine. [ asked
whether thosc who are coming as ncw mig-
rants are Hindu Pakistani nationals or
Muslim Pakistani nationals.

MR. CHAIRMAN:
Hindus.

SHRI B. K. KAUL: There are Hindus
who are Pakistani nationals. They may be
Hindus. Still thev may bc Pakistani nation-
als.

SHRI BHAGWAT JHA AZAD: T would
like to say for the information of the hon.
Member that they are Pakistani nationals
who have (ome to India and to our know-
ledge most of them are Hindus.

SHRI B. K. KAUL: Hawve the Govern-
ment of India recognised these Hindus as
Indian nationals?

MR. CHAIRMAN:
question.

SHRI B. K. KAUL: This is a part of
the same question.

MR. CHAIRMAN: He has
‘your question . . .

He said thace all are

This is another

answered

SHRI B. K. KAUL: The point is that if
they are recognised as Indian nationals, they
will be eligible to vote. T would, therefore,
like to know whether these Hindus are
cligible to vote or not . . .

MR. CHAIRMAN: That
question,

SHRI 8. D. MISRA: The Minister owes
onc explanation to one of his points, His
question was about those Muslims of Pakis-
tan who are coming Lo Assam. In what cate-
gory you put them?

MR. CHAIRMAN: This does not
out of this.

SHRI D. SANJIVAYYA: The question
relates to  whether the Government
have . .

MR. CHAIRMAN:
docs not arise.

SHRI NAWAIL KISHORE: First of all 1
want to know from the Minister whether
any assessment has been made of the pro-
perties and other assets left by the refugees
in Pakistan and whether any compensation
has bcen demanded from Pakistan for that.

is a different

arise

T have said that this

Secondlv, Sir, T want to know whcther,
besides land, other avenucs of emploviment
are being opened to those rcfugees who are
coming from East Pakistan.

Thirdly, Sir, T want to know Thow mam
refugees have been sent to Uttar Piadesh
till now.
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SHRI BHAGWAT JHA AZAD: Sir,
about the assessment of the propeity left in
East Pakistan, thev are coming since TFeb-
ruary. We have made no such assessment.
Under the Nchru-Liaquat Pact. the refugees
who are commg hom East Pakistan still
keep a right on then property. Theicefore,
no such assessments are made for that pur-
pose.

About the second part of the question. the
answel is ‘Yes'. We make a classification
after thev are properly put in the camps
and then we see whether they can be 1c-
hahilitated in  industtics,

About the thitd part of the question, we
have sent to diffcrent States. In Uttar
Tradesh, up till now, we have sent to Rud-
tapur 5,077 and to Hastinapur 4,637.

SHRI MAHAVIR TYAGI: Sir, may I
know the total number of migrants fronr
East Pakistan since the partition, the total
number till todav? That is one question.

Sccondlv, has the Government protested
against the police of the Pakistan Govern-
ment in thiowing  out theiv citizens and
scnding them to India, forcing them to come
to Indiar If thev have protested. T would
like to know what their reaction is and how
long this process will go on.

Thirdls, are the Government making any
distincrion hetween the Muslim citizens of
India who are migrating and the Muslim
atizens of  Pakistan migrating into Assam
and the Hindu citizens of Pakistan coming to
some other part of the country? Ts there
anv distinction made between these types of
citizens only on account of their rcligion?
Are these Muslims—they are welcome here
—are they also being provided with facilities
meant for the refugces because they too are
coming: Shri Fakhruddin AL Ahmed knows
it better.

(Interruptions)

SHRI ARJUN ARORA: Sir, on a point
of order. Sir, the point ot order  arises
from Shri Mahavir Tyagi, a former Minister
ol Rcehabilitation, asking questions on the
Ministry - of - Rehabilitavon.  Sir, a  good
patliamentary convention, both in Biitain
and this countrv. has been that an ex-
Minister does not ask questtons about the

Ministry over which he has presided  Shri
Thagi s (Tntenvuptrons) Shri
Tvagi is a scnior  patlmentuian.  But,
somehow  this 1mportant convention  escap-
cd his nand  In view ol this (Inier-
ruptionsy . . . In view of  this,  Sir, T
through sou, request Shit Tvagi 1o conti-
nue (o 1espect this comvention and  with-

draw his question.
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SHRI BHUI'ESH GUPTA: Sir, there is
no such conve rtion.

‘Interruptions)
MR. CHAIRMAN: Please sit down.
nterruptions)

SHRI BHUI'ESH GUPTA: Sir, only now
you should a-t 4 (Interuptionsy. Sir,
our experience 1s that when the Mnisters
atc out of ofh-e, they talk sense.

(Interruptions)

SHR1 MAIAVIR TYAGI: Sir, . . . (In-
terruplions) I was Minister 1n the
Cabimet. It T cannot ask a question about
once patticulat Ministry, the other ques-
tions also 1 rannot ask.

SHRI ARJUN ARORA: Fortunately for
the country Mr. Tvyagi never presided over
the Cabinet. He was never the Prime
Mimster. He 'vas only a Minister in charge
of Rehabilitat on.

MR. CHAIKMAN: He has not accepted
vour suggestion. Twenty minutes we have
taken on  this

SHRI CHITTA BASU: Other people will
raisc points ¢l orders and those who want
1o put quest:ns will not be allowed.

SHRI BHAGWAT JHA AZAD: The
total number up-to-date is 51,54,000. About
the second part as to how long this process
will continui., the Minstry of FExternal
Affairs has t.ken up the matter with the
Government of Pakistan and they are trying
to scttle ot ralk on this issue. About the
thizd part about Assam, I am armed with
details about Hasanabad and Basirhat camps
only. About \wam I cannot reply,

MR. CHA RMAN: Twentvtwo minutes
we have taken. Next question.

SHRI CHITTA BASU: You cannot ignore
us in this wav.

MR. CHAIRMAN: Plcase sit down.

SHRT CHI "T.\ BASU: I am not going to
sit down, Yo 1 <annot ignore some Mcmbers
in this manr . People will raisc questions,
they will lensthen their questions and they
will not be curbed but others who abide
by the ruling aie not allowed.

MR. CHA!RMAN: If I allowed anyonc,
I will allow all of them.

SHRI N. ». SHEJWALKAR: On a point
of order. After all we are facing this
trouble every dav regarding questions. Hon.
“Members who are tery anxious to put
questions do not put their names first, If
this practicc is to continue . . .

i
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SHRI M. K. MOHTA: I am on a point
of order. The Chair has already called the
next question and so we cannot go back.
My submission is, this is such an import-
ant matter that a half-an-hour discussion
may be allowed on this so that others also
may be satisfied.

MR. CHAIRMAN: For that the proce-
dure is to give notice to me. It is not to
say ‘We shall not sit down'. We began this
Session with a full-day's discussion on this.
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1The question was actually asked on the

floor of the House by Shri N. K. Shejwal-
kar.




